
IN THE CENTRAL ADMINIS~RATIVE TFIBUNAL, JAIPUR BENCH, 

'JAIPUR 

Date of order: .·6 .l:P-2001 

OA Nc~505/1995 

Ashck Kuroar s/o Mohan Lal r /o 7-Cha-16, ·~- Jawahar Nagar, 

Jaipur, presently posfea ae Lower Divieiori Clerk in the 

O/c the Ceritral Government Health Scheroe, Jaipur 

•• Applicant· 

Versus 

1. Union of Inaia through the Secretary, Mjnistry 

of Health ~nd Family Welfare, Goverriment of 

Inai~, Nirroan Bhawan, New Delhi. 

2. The Director, Central ·Health .Scheme and 

Director General, Health Services, Nirwan 
- . 

Bhawan, New Delhi. 

3. A(lditional Djrector, .Central Govermrient Health 

Scheme, Hotel Radha . Krishna, Near Rail way 

Station, Jaipur 

Reeponaents 

Mr. P.P.Mathur, pre,xy-cbtinsel to Mr •. R.N.Mathur, counsel_ 

for fhe applicant. 

Mr. Vi jay Singh·, proxy counsel .t c Mr. Bhanwar Ba gr i , 

counsel for the respondents 

CORAM: 

Hon'ble Mr. S.K.Agarwal, Judicjal Member 

Hon'ble Mr. A.P.Nag!ath, Administrative Member 

ORDER 

Per Hon'ble Mr. A.P·.Nag~!~ Aaministrative _!:1~mbe.E_ 

The 2ppllcant was irtHially appointed on the 

post of Lower Divisional Clerk ~LDC) vid~- order dated 

-16.4.1985 on ad-hoc baeis ana he has continued as such 

since then •. He heis filea this OA with a prayer that the 



3 

find that the Additional Director, CGHS, Jaipur arid. 

Directer, CGHS are the roat t er of 

regular ieaU on c.f cid-h cc ewpl oyees. We do not f i na any 

reas0n for delay in taking a decieion. This watter can be 

'· 
settled finally, if directions· are given to res.pendent 

No.2 to cororounicate approval to the proposal roade by the 

Add it j cnai Directer, CGHS, Jaipur · vide letter "dated 

] 7. 9. 2001. 

3. -we-, therefore, ·direct ·the respondent No.2 tc 

comrounjcate his decision on the proposal of Addjtional 

__.__ Director,. CGHS, J~ipur eent vide 'letter dated- 17 .• 9.2001 

within two ·monthe from the-dat.e cf receipt of this order. 

While taking· a dedsion, respondent No.2 shall keep in 

roind t.hat the applicant. over the last 16 years has lost 

every alte.rnate opportunity of eroployment as his services 

have been continued in the Depart roent of the respondents 

even tb6ugh ori ~d-hcc basis. 

4. "J:his OA is dieposed of with the directions as· 

above. No order as to costs. 

t~~ 
(A. P. NAGRJl.TH) 

b (\ '"'--P 
~~ 

· (S.K.AGARWAL) 

Adro. -MelI!ber Judl.Merober 

\_ 
\ . 


